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(HIGH COURT OF ASSAIII, NAGALAND, MIZORAM AI{D ARUNACHAL PRADESH)

NO. HC.Vrr-ol/1388 /202slA

Shri Chatra Bhukhan Gogoi,
Registrar (Vigilance),
Gauhati High Cout,
Guwahati

The District & Sessions Judge (I/C),

Hojai, Assam

Dated Guwahati, the 04s March, 2025

Permissaon to avail Leave Travel Concession (LTC)

Memo No. DJHj/25l980 dated. 27.02.2025

vt-

Sir,

Withreferencetotheabove,IamdirectedtoinformyouthatShriSatya
Nath Sarma, District & Sessions Judge (Retired), Hojai has been allowed to avail LTC

for the block period of 2025-2027 (by way of carry forward) for travelling from

Guwahati to Andaman & Nicobor Islands and return w'e'f' 22'04'2025 till 30'04'2025

atong wittr his wife, Smti. Charulata Devi, dependent daughter' Smti' Nimisha Sarma

uia i"penaent son, shri Dhilon sarma by the shortest possible route, as per existing

Rules.

Shri Sarma may be informed accordingly'

Yours faithtullY,

s4-l'
REGISTRAR ruIGILANCE)

Memo No. HC.UI-0U1389-L}IZ t2O25lA' Dated 04h March' 2025

eapvls:-
1. Shri Satya Nath Sarma, District & Ses19n9 (Retired)' H-ojai' 

.

i. lre erincipal Accountant General (A&E), Assam' for information' . .. -
3. The Deputy negiit'ut (Finance), Gauhati High Court' Guwahati for

information and necessary action'

+.iii p:rii.a munug"t, caurrati High Court, Guwahati for information with

\Z ;;r;;i'6 tu[. ;"itouw ste[s for uploading this letter in official

website of this Honble Court'

v/1-' ry1t

holloTl't


